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The present case is filed as a fresh case. Sh. T.K. Mishra, Advocate for the

petitioner.

The registry makes certain observation pointing out some defects in the
present petition as well as the present petition is filed U/s 241/244 of the Companies
Act, 2013. It informs that the status of the respondent no.1 is of partnership firm,

therefore, it raises question of maintainability of the present petition before this

Bench.

Notwithstanding the above, the petitioner is directed at this stage to issue a

notice to the respondents/opposite party and further to remove defects.

The matter to be listed on 7" February, 2018. |
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